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L)ruer Qatea 23,2.20u4 

Heard 6riri D .P .Dhalasm ant, 

1erned counsel for the applicant 

A.K.303e, learned Senior Standing Counsel 

appearing on behalf of the Respondents 

Shri Kznar Swain (applicant) now 

working as E.fl.D.A., Pakajhola 9.0, has iiled 

this Original IlpLJlication being aggrieved r; 

his non-selection to the post of Posnan i: 

tte ex1iination held by the Respondents or 

16.1.2000. Me has in this O.A. bZa prayec 

a a.rectiori to 	issuee to Res 

ruouca the 	 scripts, i1 ne:t.. 

t ascertain the genuineness of the markirn 

carried out by them 11-i also to Cirect 

issue an order of appointment in his 

Re sponden ts, admitting the c ase 

have submitted that no candidate from th c. J 

departmental quota having qualified in thc 

said exarninain, all the vacancies went t' 

the outsiders quota and the list of qua1 

candidate was prepared on the basis of 

of which four candidates, who quali;i:. 

eainination were proted to the Post: 

However, two posts, i.e., 1 OC Cateci 

ST category remained vacant due to 

fication of any candidate in those ce 

The applicant who had also appeared i 

examination could not come in the r 

as he could not secure the quaLifyk 

in Paper 'A' although in aggregat 

se'ured 95 marks. They have furthe 

that. even if he 	11nt would 
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the qUa I i fy.LncJ ma}c5 in aai ' 	and declared 

qualified in X quota, he could not hays jean 

offered appointsent in that year as ther wss 

no vacancy in X quota uailale for the 

year 2001. It has been fu:ther submiLLed 

by the Respondents that the applicant did not 
LL 

appear in the said examination 	the year 

2001 although he was admitted in that 

examination and allotted Roll.No. 

The Responuents have disclosed the 

rnarkes obtained by 	all the scessful 

candidates in all the subjects and have also 

given the marks obtained by the applicant 

in each SUbCCtQ The leaed StflQing Counsel 

Shri Bose has also pled before us the 

answer s--J-il-)ti of the applicant in £aperA, 

from which we find that the each question 

answered by the applicant in that paper was 

fairly assessed by the examinor and the 

arithmetical totalling of the marks was foune 

to be correct. 

in the aforesaid premises, there 

appears to be no scope for any judicial 

interference in the conduct and declaration 

of the results for Postnan cadre in Koraput 

iVisior1, carried out for the year 2000. 

The 	is accordingly disraied. 

to costs. 	 / 
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